
Special (N.D.P.S. Act) Case No.1/2022.

IN THE COURT OF THE ADDITIONAL SESSIONS JUDGE (F.T.C.),
LAKHIMPUR, NORTH LAKHIMPUR.

Special (N.D.P.S. Act) Case No.1/2022.

State of Assam
...............Complainant.

 - Vs -

1.  Md Rafiqul Islam.
2.  Sri Joycharan Biswas.

.........Accused.

Present: Syed Burhanur Rahman, A.J.S.,
Addl. Sessions Judge (F.T.C.), 
Lakhimpur, North Lakhimpur.

Advocate for State: Mr M.P. Hazarika.
Advocate for Accused Md Rafiqul Islam: Mr N. Roy.
Advocate for Accused Sri Joycharan Biswas: None.

Date of Hearing: 28/03/2022.
Date of Order: 28/03/2022.

ORDER

Learned A.P.P. is present today.

Accused Md Rafiqul Islam and Sri Joycharan Biswas
are produced from jail hajot through V.C. They are seen and
be remanded back to jail hajot till next date fixed.

Fix 11/04/2022 for production/copy/C.C.

   (Syed Burhanur Rahman)    
   Addl. Sessions Judge (F.T.C.),
   Lakhimpur, North Lakhimpur.

Later on, learned counsel on behalf of the accused
Md  Rafiqul  Islam  has  filed  a  petition  bearing  No.430/22
dated  07/03/2022,  with  prayer  for  granting  bail  to  the
accused,  who  was  arrested  by  police  on  30/12/2021  in
connection  with  the  Laluk  P.S.  Case  No.434/2021
corresponding to G.R. Case No.4610/2021 and N.D.P.S. Case
No.1/2022 under Section 20 (c) of N.D.P.S. Act.
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As per the allegation made in the F.I.R, based on a
source information, the police apprehended the accused on
30/12/2021, when the accused was travelling in a tempo van
bearing Registration No.AS07C7016 Piaggio Ape. From that
tempo  van  the  police  after  the  compliance  of  various
statutory provision had recovered suspected contraband i.e.,
ganja, weighing 20.9 kg. It is also mentioned that after the
accused Md Rafiqul Islam was apprehended, he stated that
he rented the said tempo vehicle from Karunabari Tiniali. He
allegedly  brought  the  suspected  cannabis from  Doimukh,
Arunachal  Pradhesh  with  the  driver  of  another  vehicle
bearing Registration No.AS07BC0433 TATA ACE.

Learned  counsel  on  behalf  of  the  accused  Md
Rafiqul Islam has submitted that he is nowhere connected in
the  instant  case  and  he  was  only  travelling  in  the  said
vehicle.

Learned A.P.P.  has  forcefully  objected against the
said submission.  Learned A.P.P.  has further submitted that
huge amount of suspected contraband was seized from the
vehicle in which the accused was travelling. Therefore, the
accused is clearly involved in the said offence and he may
not be granted the benefit of bail at this stage.

Considering  the  matter  in  entirety  and  also  the
sufficient  material  available  against  the  accused  Rafiqul
Islam, this Court is of the considered opinion that this is not
a fit  case to grant  the benefit  of  bail  to  the accused Md
Raiqul Islam and accordingly, the prayer for bail is hereby
rejected.

The instant bail petition is disposed of.

Given under my hand and seal of this Court on this
the 28th day of March, 2022.

     (Syed Burhanur Rahman)    
   Addl. Sessions Judge (F.T.C.),
   Lakhimpur, North Lakhimpur.

 
Certified that the order is typed 
to my dictation and corrected by me
and each page bears my signature.

(Syed Burhanur Rahman) 
Addl. Sessions Judge (F.T.C.), 
Lakhimpur, North Lakhimpur.


